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| CENTRAL ADMINISTRATIVE TRIBUNAL |
\_ | CALCUTTA BENCH g\
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;, - “No. MA3060£2005 n
| M.A 307 of 2005 | |
: | | (O.A. 31 of 1996) Date of Order: 24.06‘&20@5
‘ j
'L_ : PRESENT: HON'BLEMR.N.D. DAYAL, ADMINISTRATIVE MEMBER
'; HON'BLEMR. K.B.S. RAJAN, JUDICIAL MEMBER ‘,',
Lo . ‘ KUNAL ACHARYA ’ l}, :
11 Vs. \*
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[ . ;
! | UNION OF INDIA AND CRS. (D/o, Post) ﬂ;\
1 . For the Applicant  : Mr. TK. Bhattacharjee, Counsel \1:1 ’
]. o For the Respondents : Mr. M.S. Banerjee, Counsel \%\‘
|
3 ORDER (ORAL) | {ﬁ
l‘a ‘ . Morond | ﬂl
Mr. T K. Bhattacharjee, Id. counsel for the applicant is present and slubmxts
;l : X
i that the delay in filing the application for restoration has taken place not because
i » i
| of any negligence but because the matter was inadvertently missed in the list and
\ : ‘ ‘ |
f-. the notice was received late. There is however no indication as to why the
: fi
i . i
s direction to implead the parties as respondents has not been carried out isince
i‘.‘ !
i : 1998. Mr. Bhattacharjee, 1d. counsel for the applicant has prayed that he would
: _ like to implead those parties within next two weeks. it.‘
1 | - 2. In that view of the matter, the delay is condoned and the application is
3 ‘ _ restored to file on payment of Rs.200/- within two weeks to the CAT ﬂiBar
b b
1 - Association, Calcutta. The O.A. may be fixed immediately after the amourﬂt of
f. . i
o _ - costis paid to the Bar. |
: S : !
| 3. Withthe above directions, both the M.A s are disposed of. :
i ) ' [}
| (K.BS. Rajan) | (NDDayal)
! ' Judicial Member Administrative Member
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